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Report could rot be adopted as 
the House decided to cancel 

COMMI'lTEE QN PRIVATE MEMUERS' 
RESOLUTIONS 

the si t ti ng 0 fLo k Sa bh a 0 n 
16-3-84 on account of Holi. The 
re comme nd atio ns re. c1 a ssi fi-
cation & allocction of time to 
a Bil)~ .~~ incorpor'ated in the 'nex't Report i.e. Seventy-first 
BILLS AND Repo rt vmi ch wa s 

adopted 0 n 23- 3- 84 

(Seveniji Lok ,Sabba) : .. 

SEVENTIETH REPORT ,. ~,. 

(Presented on 14-3-1984) 'II'.' . , \ 

r; the Chairman of the Committee On Private MemberS' Bill~ 'arid ResOlu-
tions, havinf been authorised by the Committee to present the Report on thelr 
behalf, present -this Seventieth Report. 

2. The CaIIImittee met on 13 March, 1984 for-

I. Classification and allocation of time to the Andhra Pradesh Legislative 
Council (Abolition) Bill, 1984 'by Shti G. Bhaopatby under clauses 

(b) and (c) of rule 294(1) of the Rules of Procedure. 

II. AllocatiQII of time under rule ~94(l )(e) of;he Rules of Procedure 
to the Resolutions, at item Nos. 3, 4 and 5 set down in the List of 
Business for Friday .. 16 March, 1984. 

Classification and allocation of time to Bill 

3. The Commit,ee considered classificatilm and allocation of time for dis-
cussion of the Andhra Pradesh Legislative Council (Abolition) B!ll. 1984 by 
Shri G. Bhoopathy. 

4. After considering' all aspects of the Bill, the Cominittee J'C!lOOIIUI1ODd thai 
the BiD be placed in category 'B' and 2 hours be allocated for its ~sCussion. 

A 1I0cation of time to Resolutions 

5. The Committee recommend allocation of time to resolutions as follows:-

.... 

(1) Resolution by Sbci Hannan Mollab regarding 'JUabt to 
Work' as Fundamental Right. 

(2) ResolutiQII by Shri K. A. Rajan regarding CODtrol on 
private sector companies. 

(3) ResoluLion by Shri K. Lakkappa regarding scrutiny of 
funds advanced, to priyate limited compaoies. 

2 hours 

2boun 

2 bouts 

[P.T.O . 
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8. The CGmmittee recommend tbat-

(H, tbeclaification and allocation of time tQ Bill, as shown in para 4 
aOove, be agree4 to by the House; and 

(ii) the a1ler:ation of :time to resoJu~iODs, as shown in paragraph 5 above, 
be aJl'eed to 'by the Hous:. 

NBW DBLHl, 

13 MGTch, 1984 
=-=-~-:-23 P~,unQ, 1905 (Suka) 

, ., 

G. LAKSHMANAN, 
Choirman, 

Committee on Private Members' 
Bias and Resolutions. 
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